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RAJYA SABHA 

lay,   the  15th   My,   1996/the  24t, 

Asadha, 1918 (Saka) 

The House met at the eleven of th e   : 

Mr. Chairman in the Chair. 

ORAL ANSWERS TO QUESTIONS 

Radical Changes in P.D.S. 

61SHRI GHUFRAN AZAM: 

SHRI H. HANUMANTHAPPA: 

Will the Minister of CIVIL 

SUPPLIES, CONSUMER AFFAIRS 

AND PUBLIC DISTRIBUTION be 

aksed to state: 

(a) Whether Government propose to 

radical changes in the country's 

Distribution System so as to the 

maximum benefit to the poor 

(b) f so, the details thereof; 

(c) whether the views of Panchayat 

'oluntary Organisations engaged ng 

the standard of poor people l be 

taken into account; and 

(d) if so, the details thereof? 

THE MINISTER OF FOOD AND 

THE MINISTER OF CIVIL SUPPLIES, 

CONSUMER AFFAIRS AND 

PUBLICE DISTRIBUTION (SHRI 

JENDRA   PRASAD   YADAV):(a) to  

(d)  Government proposes  to Camline 

the PDS with its focus on the  poor.    

The    details    are    being worked out in 

consultation with the Governments. 

Commodities under P.D.S. 

62.SHRI K. RAHMAN KHAN: Will 

the Minister of CIVIL SUPPLIES, 

CONSUMER AFFAIRS AND 

PUBLIC DISTRIBUTION be aksed 

to state: 

 (a)details of the commodities being 

nbuted under P.D.S.; 

(b)      whether      the      prices      of 

imodities     under     P.D.S.     were 

constant during last three years or they 
had increased, if so, by how much; 

(c) the States which are supplying 

rice, wheat at below the prices fixed 

by the Central Government for P.D.S. 

and rate of such supply in the States; 
and 

(d) whether the Central 

Government are considering to have 

uniform prices under P.D.S. 

throughout the country? 

THE MINISTER OF FOOD AND 

MINISTER OF CIVIL SUPPLIES 

CONSUMER AFFAIRS AND PUBLIC 

DISTRIBUTION (SHRI DEVENDRA 

PRASAD YADAV): (a) to (d) A 

statement is laid on the Table of the 

House. 

Statement 

(a) The Central Government makes 

available the essential commodities, 

namely, rice, wheat, sugar, imported 

palmolein, soft coke and kerosene oil 

to States/UTs for distribution through 

the Public Distribution System (PDS). 

(b) The details of Central Issue 
Prices (CIP) for PDS commodities 
during the last three years are given in 
Statement-I see below. It is observed 
that the CIP of rice, wheat and sugar 
have been increased once during the 
last three years whereas there has 
been no increase in CIPs of kerosene 
oil and soft coke. 

c) and (d) The Central Government 

issues rice and wheat at uniform Central 

Issue Prices as mentioned in Statement-I. 

However, some State Governments like 

Andhra Pradesh, Gujarat, Kamataka, 

Orissa, Maharashtra and Tamil Nadu are 

supplying rice and wheat at. below the 

Central Issue Prices as per details given in 

Statement-ll. 
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Statement-I 

The details of the Central Issue Prices of PDS commodities during the last three years aflPfc 

as follows:— 

(Rs. per quintal)  

 PDS R.P.D.S. 

Commodity 

Effective 
from 

Common       Fine S. Fine 

Common Fine 

S. Fine 

1. Rice 11.1.1993 
01.2.1994 

437              497 
537              617 

518 
648 

387 
487 

447 
567 

468 
598 

2. Wheat 11.1.1993 
01.2.1994 

330 
402 

  280 
352 

 

3. Levy Sugar 17.2.1993 
01.2.1994 

Rs.8.30 
Rs.9.05 

per kg. 
per kg. 

   

4. Imported 
edible oils 

04.1.1992 
21.7.1994 

Bulk         15 Kg. tin 
(Rs. per tonne) 22,000 
24,000 

 25,000 
27,000 

 

5. Kerosene 01.10.1993 Rs. 2,530/- Per kilo litres.   

6. Soft coke 27.5.1982 Rs.  175 per tonne.    

Statement-II  

State (Rs. per kg.)                            Wheat (Rs. per Kg.) 

 

Rice Common 

Fine             Super 

  Fine 

Andhra Pradesh* 2.00 —                  — 

Kamataka** 3.20 2.00 
Orissa+ (*)2.00 

(+)5.12 
 

Tamil Nadu 2.00 3.75                3.75 
Gujarat***  2.00 
Maharashtra @4.40     to 

5.50 
3.00 

Andhra Pradesh* White card holder whose annual income is Rs.  11,000/- per annum am 

 below.  

Kamataka ** For Green c; ird holders with annual income of less than Rs. 6,400/- 

Orissa (*) "Release for hunger" programme @ 10 kg. per family. 

 (+) Another 10 kg. per family. 

Gujarat*** "Food for poor programme" Govt, of Gujarat scheme. 

Maharashtra @ I.T.D.P. Areas only. 

MR. CHAIRMAN: Question No. 61 and 

Question No. 62 are related to each other. So 

I can club them together; otherwise, there 

would be repetition of the supplementaries. 

Both the Questions relate to the PDS and the 

subject-matter is the same. 

SHRI H. HANUMANTHAPPA: Sir, this 

Government is in the habit of making 

statements    outside    Parliament.    They 

don't want to come before Fa. This statement 

was made by the Minis^. about 15 days ago. 

The Department made a statement outside 

Parliament about 15 days ago that the PDS 

would be streamlined? What are the defects 

which they have found? What are they going 

to streamline? Sir, without these details they 

make statements outside Parliament. They say 

that they propose to streamline 
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the PDS after consulting the State 

Governments. Sir, they had a meeting with all 

the Chief Ministers. I would like to know 

whether this subject has been discussed and 

whether any proposals have come. The 

Minister should give all these details. He 

cannot just say "We are streamlining". What 

is wrong with the existing PDS? 

MR. CHAIRMAN: Please put your 

question. 

SHRI H. HANUMANTHAPPA: Sir, I am 

putting my question. Why are they keeping 

the Parliament in dark? 

 

 

'The Conference of the Chief Ministers 

proposed to streamline the Public Dis-

tribution System with focus on the population 

below the poverty line and issue Foodgrains 

at a specially subsidised price. 

 
—They are on their own. BUI WIS 

Government is there because of them. So, 
they are demanding their pound of flesh. I 
want a clear assurance from the 

Minister. 
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SHRI NILOTPAL BASU: I do not know 

whether there is a point of order. But it is 

unfair to cast aspersions on the Chief 

Ministers ...(Interruptions)... 

SHRI SATISH AGARWAL: He is not 

casting aspersions... (Interruptions)... 

MR. CHAIRMAN: Please allow the 

Member to finish ...(Interruptions)... 

SHRI DIPANKAR MUKHERJEE: He has 
used the words 'pound of flesh'. 

MR. CHAIRMAN: It is not unpar-

liamentary at all...(Interruptions) 

SHRI SATISH AGARWAL: He has not 

referred to the West Bengal Chief Minister... 

(Interruptions)... 

 

MR. CHAIRMAN: Mr. Hanuman-thappa, 

please conclude. 

SHRI H. HANUMANTHAPPA: Actually, 

my friends are still adjusting to being on the 

ruling side. They think that they are in the 

opposition front. Sir, the assurance that I 

wanted from the hon. Minister was that while 

consulting the Chief Ministers of States he 

would also consult Parliament. This was my 

question. 

MR. CHAIRMAN: Okay... 

SHRI H. HANUMANTHAPPA: Sir, this 

question is only arising out of his answer. My 

second supplementary is, while streamlining 

the Public Distribution System, there is a 

small hitch in the present PDS while covering 

the tribal areas. In Orissa, Bihar and other 

States, the PDS benefits, about which every 

Government is claiming that it would reach 

the PDS to the poorest of the poor, are not 

reaching the tribal people of these areas. It is 

because the PDS men do not have the 

transportation facilities to take the foodgrains 

to the habitats of tribal areas. They expect the 

tribals to come to the stores which are miles 

away from their places. They have to walk the 

distance. If the PDS man is asked, he says 

that the transportation charges are 

not covered in the overhead expenses and that 

is why he is not able to take the foodgrains to 

the habitats. So, I would like to know from 

the hon. Minister, when he has committed 

here and has claimed that the PDS should 

reach the poorest of the poor, whether he 

would include the transportation charges so 

that every habitat of the tribal areas can get 

the foodgrains through the PDS. 

 
SHRI K. RAHMAN KHAN: Mr. 

Chairman, Sir, I would like to know through 
you from the hon. Minister, who is claiming 
that this Government is for the poor, whether 
the  statement made' 
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recently that they are going to supply 
foodgrains at the subsidised prices through 
the Public Distribution System to those below 
Rs. 10,000 level is right. Rupees ten thousand 
per annum is no income at all these days. 
Even the minimum wage is fixed at Rs. 
10,000 per annum. 

If they exclude them, a large number of 
people whose income is just above Rs. 
10,000/- but who are below the poverty line 
would not get the benefit of PDS. Therefore, 
I would like to know whether the policy of 
the Government is going to help the poor 
people. 

SOME   HON.   MEMBERS:   Is   Rs. 
lO.OfXK the annual income or income per 
month? 

SHRI K. RAHMAN KHAN: It is per 
annum. So, people whose income is above 
Rs. 10,000/- are being excluded. The annual 
income for the green cardholders in 
Kamataka is Rs. 6,(KXy-. We are trying to 
give rice at a subsidised rate of Rs. 2/- per 
kilogram. It is going to benefit a large section 
of poor people. I would, therefore, like to 
know from the hon. Minister whether the 
Government is considering bringing all those 
people who are not income-tax payees under 
the subsidised public distribution system. 

SHRI K. RAHMAN KHAN: I would like 
to know from the hon. Minister whether there 
are four States which are giving foodgrains, 
particularly rice and wheat, at a subsidised 
rate which is lower than the rate fixed by the 
Central Government under the public 
distribution system. I would also like to know 
as to how many cardholders in' Kamataka and 
Andhra Pradesh have benefited from the said 
concession. 
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MR.   CHAIRMAN:   Shri   Onward  L. 

Nongtdu. 

 

MR. CHAIRMAN: Kindly sit down. 

 

MR. CHAIRMAN: Please sit down. 

 

MR. CHAIRMAN: I have asked another 

Member to ask question. 

SHRI ONWARD L. NONGTDU: Mr. 

Chairman, Sir, the Public Distribution System 

in the North-East of India is _ 

not working well and it is not up to the mark 

due to the fact that there is a collaboration 

between the Fair Price Shop dealers and the 

wholesalers and stockists. I would like to 

know whether the Minister is aware of the 

fact that there is a proposal from a voluntary 

organisation that the Fair Price Shops should 

be run and managed by women. 

 

DR. MANMOHAN SINGH: The re-
vamping of the Public Distribution System 
involves two basic issues. One is the 
proportion of people below the poverty-line. 
One sees a number of different figures 
floating around. I would like to know from 
the hon. Minister, Sir, as to what is the 
proportion of people below the poverty-line 
for the country as a whole they have in mind 
for the revamping of the Public Distribution 
System. 

The second issue is that a revamped Public 

Distribution System would involve a much 

larger amount of procurement of food grains 

than we have been doing in the recent past. 

Sir, I would like to know, through you, from 

the hon. Minister whether any thought has 

been given by the Government as to how this 

much larger amount of procurement, that the 

new system will requir, will be procured? Do 

they envisage an element of compulsion in 

procurement from farmers to ensure that this 

supply becomes available? 
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MR. CHAIRMAN: He has not said 
anything so far. Let him say ....(Interrup-

tions)... 

 

MR.  CHAIRMAN:  What  about pro-

curement? 

 

 
SHRI SURINDER KUMAR SING-LA: 

Chairman, Sir, the question is different. The 

first question is whether the revamped PDS 

would require a larger procurement or not. 

The second question is whether this larger 

procurement would even be enforced on the 

farmers to procure, if that is not coming. 

These are the two questions, if I remember 

correctly. 

 

SHRI VAYALAR RAVI: Sir, the existence 

of PDS is based on the supply of essential 

commodities by the Government of India. In 

the past also when the procurement price 

increased, the issue price also relatively 

increased and the increase was passed on to 

consumers. In fact, what you are doing is that 

you are paying more price to the farmers and 

passing that on to the consumers and the 

consumers have to bear all the burden. Even 

the statistics show an increase of 30 to 40 per 

cent every year. In reality, the prices    of    

the    commodities    available 
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through PDS increase repidly. I want to know 

from the Minister whether deviating from the 

past, you will see to it that the issue price 

does not increase periodically and that you 

will bear the burden on the subsidy or not. 

(Interruptions) 'You' means the Government 

of India. 

SHRI VAYALAR RAVI: You are 

increasing the issue price. It was so even in 

the past. Will you restrict it? (Interruptions) 

SHRI GURUDAS DAS GUPTA: Sir, I 

welcome the statement of the hon. Minister, 

which is unabmiguous, that they would like to 

review the public distribution system; but the 

statement is too general. The most important 

question is : Will the Government consider 

supplying a number of essential items through 

PDS to the poverty-stricken people at a 

reduced price? At the present moment, the 

prices of commodities supplied thorugh PDS 

are also quite high. Therefore, will the 

Government consider reducing the price of 

some of the essential items supplied through 

PDS? This is the first part of my question. 

The second part of my question is, it is known 

to everybody that the question of poverty is 

being determined in an arbitrary way in the 

country. There was an attempt in the past to 

underplay the problem of poverty in this 

country. Therefore, I would like to know—the 

Government will definitely take steps to 

determine—how the Government is going to 

determine the poverty level before extending 

this particular supply of essential 

commodities at reduced prices. The third part 

of my question is what those items are that 

they would like to supply to these poor people 

as and when determined by the Government. 

So, I would like to know whether the prices of 

these commodities would be reduced and 

what these commodities would be. I would 

also like to know how you are going to 

determine the. line of poverty. 

SHRIMATI RENUKA CHOWDHURY: 

And what is the definition of 

 

 

 

 

MR. CHAIRMAN: I have called Mr. 

Gurudas Das Gupta. (Interruptions) 
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essential       commodities?       ...(Interrup-

tions) ... 

 

*63. [The questioner (Shri Rajubhai A. 

Parmar ( was absent for answer, vide col. 29 

infra.) 

Delicencing of Industries 

*64. SHRI V. RAJESHWAR RAO: DR. 

SHRIKANT RAMCHANDRA 

JICHKAR: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government propose to 

delicence some more industries; 

(b) if so, the industries likely to be 

delicenced; and 

(c) by when this new policy will come 
into effect? 

THE MINISTER OF INDUSTRY (SHRI 

MURASOLI MARAN): (a) to (c) At present, 

there is a short list of 15 industries under 

compulsory licensing. The process of 

reviewing the list of items retained under 

compulsory licensing is an ongoing process. 

†The question was actually asked on the floor 
of the House by Dr. Shrikant Ramchandra 
Jichkar. 

DR.   SHRIKANT   RAMCHANDRA 

JICHKAR: The Hon. Minister has said that the 
question of reviewing the list is an ongoing 
process. Sir, we know that it is an ongoing 
process. We ask this question because now 
the Government has changed. So, what is 
there in their mind? We want to know what is 
there in their mind? The Finance Minister has 
made a public statement that the new Govern-
ment is going to be more liberal than the 
previous Government. Several other ministers 
have been making public state- 

 


